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CE No,.31/92

in

0A No,1060/91

B.Savithri,

2.

For the Fetitioner

For the Respondents

Vs.

Sri Mitra, 1IAS, Secretary to
Govt, of India, Min. of Home
Affairs, Govt, of India,

New Delhi. '

Sri R.P.Singh, Director of
Census Operations,Min. of
Home Affairs, Govt, of Indig,
Hyderabad.

Shri Wanda, Registrar General
and Census Commissioner of
India, Kew Delhi.

Sri Sombhulingam, Regional
Deputy Director of Census
Operations, Formers Region-1I,
Gaddliannaram, at present at
Kotl Region-11, Hyderabad.

Sri K.S.Sarma, Asst. Director,
Census Operations, Somajiguda,

Hyderabad.,
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CORAM:

THE HON'®BLET

THE HON'BLE SRI C.J.ROY MEMBER (JUDL.)

I ORDER OF THE BENCH AS PER HON'BLE SRI C.J. ROY, MEMBER(J) [

of Court act, 1971 alleging that they hidve flouted the direc~
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This contempt petifion is filed by the petitioner herein

pate of Order: YU-\ASY- -

ADMINISTRATIVE TRIBUNAL::HYDERABAD BENCH::AT HYD.,

s

L

SRI R. BALAUUBRAMANIAN, MEMBER (ADMN.)

‘tions . civen in—ﬁ:ﬂ?Ng.105@]g1 4t 25=2-07 .

Resp0nd¢nts

Petiticner. .

Sri ¥M.vV.S5.L..Fraszda Rao, Advocate

sri N.V.Ramana, Addl. CGSC :
Sri D,Panduranga Reddy, S.C. for Al

agailnst the respondents for punishing them under the Contempt
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2. The above C.A. was filed stating that the applicant
was working in Cen;us Operations Department under a con-
tract on consolidated pay continuously for six months and
that she was not regularised on the plea of reduction of
establishment;the applicant was retrenched. The prayer in
the' said C.A., was to reg:-larise her services in éhe‘caére
held by her or in the alternative to absorb her 1in Stéte

service without retrenching her.

3, _The 0.A. was disposed-of by an order dt, 25-2-1992

by the Tribunal with the following direction:-

* We direct the respondents to continue the
applicant in the same post in which she is presently
working on the same terms and conditions as before,
provided there is work for her beyond 29.2.1992.
The application is disposed of accordingly at the
admission stage itself with no order as to costs.”

This contempt petition is filed alleging that in,?ﬁrﬁuanee of
theiorders of this Triburnal, the respondents retained the
'petitioner at Gaddiannzram for some time while transferring

her juniors to other regional offices in the twin cities,

and that the petitioner herein was asked not to attend the
office em from 15-5-1992 on the plea that the Regional office
at Gaddiannaram has Seen'shifted to ¥3ti office. It is also
alleged that the pérsons who were juniors to the applicant were
transferred from Gaddiannaram regional ofFice in order tc

give a death blow to the appliqant and others who had approached
the court of law for redressal of grizvances and’to continue
their kithrand kin on extraneous conzlderations. It appears
that the petitioner and others have alsg given written repre-
sentation and also telegram was issued‘by their counsel to
the respondents, The‘petitionerf@lso alleged that the action

of the respondents is to thward justice and interference with

its orderly administration and that they are lisble to be punished
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We heard Sri MUSO Prasada Rao, lesrned counsel for

applicant and 5ri Nr.V.Ramana, : ° -, learned counsel for

Respondents and perused the records carefully. In e

similar case viz., CP 28/92 in OA 998/81 wve have held that

‘the Respondents have not committed eny wilful contempt and

flouted the directions given by this Tribunal and therefore

ve dismiss this Contempt Petition for the same reasoning

given in CP 28/82, HNo order as to costs.

ﬁL}Lnimoleh~V‘~j::::=b :
(R.BALRSUBRAMANIRN). (C.J%;iiify
Member (A) Member (J)

Dated: 24 July, 1992.

avl/ . Deputy Registrar

Copy thiw L
1. Sri, Mtt‘a. I-B-B.. S&ﬁmt&ry‘ to Gth“ of Im‘. Hiniﬂm of
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Heme Affaire, Govit,, of India, Eow Delhi,

Sri. R.P.0ingh, Director of Census Cperations, Ministry of
Home Affairs, Gavt., of India, Hyderabad,

Shri. Nanda, Registrar Genoral and Census Cemmissionsr of India,
Hew Delhi,

Sri. Sosbhulingam, Regional Daputy @'imtn_r of Cansus Cperationsm
g;::et hg:qlm-t. Caddlannaram, at present at Kotfi Regien-II,
8 ™

8ri. K.G.0arma, Assistant Director, Census Oporations, Comaji-
guda, Hyderakad,

Cns copy to 3Sri. H.V.5.D. Prasada Reo, advocate, CAT, Hyd,

Cne copy £o 3ri. NV fROmbnp - ... o Ad@l. C33C, CAT, Hyd.
one copy to Sri. D.Penduranga Reddy, Opl. counszol for A.P.Btate
ong spare COIY. -
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. TYPED B%f/\\\-  COMPARED BY
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CHECKED BY AFPROVED BY
. | «N THE CEJTRAL ADMINISTRATIVE TRI%
~ BUNAL 3 HYLERABAD BENCH. :
THE =0« SLE 3K : .
NV, , ' J/

THE HOW'BLE MR.F.BALASUBRAMANIAN:M(A) #
AN

, THE HON'BLE MK,.T.CHANRQRASEKHAR REDDY .-
‘ ME ER'(J) '

AND

THE HON'BLE MR.C.J. ROY 3 MEMBER(J}

Dated: - "’;-‘”‘-’/7/ -1992

. * "‘
R
OREBER—7 JULDGMENT _ :
!.....,-—/ * ¢
FOACLALMER, Vo, b1/ .
’ in -
0. A, No, o6 574

T.4.No, (W By lo .

Zdmitted and interim directions -

issued

Allowed ‘
Licposed of vwith directions-
¢-p Dismissed '—
| Jlseissed as withdrawn
Dismissed for ﬁeféult.

+ M,A.Ordered/Re jected. .

. . . ‘
pvm. ) No order as to costs. _
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